Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABAD

O.A. No. 563/91. : Date of Decision :30-5~91,
T.A.No.

Petitioner.

Advocate for the
petitioner (5)

Yersus

Respondent.

Advocate for the .
Respondent (s)

CORAM : ‘
THE HON'BLE MR. B.N,.JAYASIMHA : UICE-CHAIRMAN

THE HON'BLE MR. 1.P.SHARMA : MEMBER (JUDICIAL)

1. Whether Reporters of local papers may be allowed to see the Judgement ? fjo
2. To be referred to the Reporter or not 2 \@

3. Whether their Lordships wish to see the fair copy of the Judgment ? oo

4. Whether it needs to be circulated to other Benches of the Tribunal ? 7V~

5. Remarks of Vice Chairman on columns 1, 2, 4
(To be submitted to Hon’ble Vice Chairman where he is not on the Bench)



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0A No.563/91. Date of Order:30-5-1991,

F.5ivarama Krishna

esshApplicant
Vs.

1. Chief Engineer,
Southern Command, Pune.

2., Chief Engineer, '
Orydock, Visakhapatnam Zone,
Visakhapatnam - 530 CO8.
3. Agsistant Garrison Engineer (Independent),
Vany, Bhimunipatpam - 531 163,
Visakhapatnam Uistrict,
.seosflespondents

Counsel for the Applicant : Shri £.Madan FMohan Rao

Counsel for the Respondents :, Shri N.V.Ramana, Addl.CGSC

CORAM:

THE HON'*SLE SHRI B.N.JAYASIMHA : VICE-CHAIRMAN
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(Order of the Division Bench delivered by
Hon'ble Shri B.N.Jayasimha, Vice-Chairman)

R

The applicant &s a Superintendent in the office of
the Assistant Garrison Engineer, Yisakhapatnam. In this
application he questions the proceedings No.132401/1/Tenure/
EIB(S) dt.11-3-91 issued bythe Chief EAQineer, 50uthern;'
Command, Pune transfering him Frcﬁ Bhimunipatnam to

Bolangir,

24 The applicant states that he was initially appointed

as Juperintendent at Port 8lair., He worked there till 1972

".'2.



and subseguently he was transferred to Visakhapatnam, where
he was working since Novembar, 1972. the applicant uas
transferred to Bhimunipatnam on 26-7-90., While this was
so, the 2nd Respondent in his proceedings No.132401/1/
Tenure/EIB(S) dt,11-3-31 issued orders transfering the
applicent from Bﬁimunipatnam to Bolangir. He contends that
tuo transfers within a. period of nine months is contrary to

the transfer policy. No administrative reasons haw¥ bsen

given. He also states that he was chosen as 3ecretary

to the M.E.S.Employees' Cooperative House Building Society
and in that capacity he has undertaken a number of agree-
ments with respective land ouners for thé purchase of
more than 44 acres of land tabelallotted to the members

of the Society to.build their own hﬁuses. He has already
completed Phase-~1 and ?hase-II and 170 members have been
allotted plets. There are many more sale bransactions

to be completed with the vendors of land on behalf of the
Society and the transfer of the applicant uill hamger the
process of purchase of land and allotment of the same.

The applicant had made a representation to the 1st Respon-

dent requesting to consider the involvement of the applicant

in the society ag a welfare measure and Ezked to giff=r his

. -transfer for one more year, The society also made a repre=-

gsentation te the authorities in this behalf,

IO...3..



N

ot

Je . The applicant also states that he has also
brought té the notice of the authorities that he is

being transferred now to Bolangir which i1s an unpopular
and hard tefure station, According to the instructiaons,
an Empioyee will be transferred and posted in an hard
station for one tenure only. As the applicant had worked
at Fort Blair which is a hard station and subseguently
vorked at pisakhapatnam which uaé‘declared as hard
station till 1989,‘he has cmmpléfad most of his service
in ®ke hard é&afions only, Therefore it is contended
that the transfer again to a hard station is ;cnntrary to
the instrgctians. Thérapplicant further states that
although he made a rspresentation, if haé not been disposed

of by the Respondents. He will be relieved on 31-5-91,

Hence he has filed this application.

4 We have hzard Shri £.Madan Moha n Rao, learned

counsel for the applicant and Shri N.V.Ramapa, learned

- standing counsel for the Respondents; who takes notice

at the admission stags at out instance., The main con-

tentions of ths applicant are (1ythat the applicant has
already completed his tenure in hard station i.e., in
Port Blair and Visakhapatnam; (2) the pﬁesent impugned .-
érdgr is the 2nd transfer order uwithin a periocd of nine
monthss (3) his trans?er"uill je@bérdise the intérests of
the MES Employses'.ﬁodperatiue House Building Spcisty,

for which he has been selected as Secretary, e 2w Moo
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To ' N

1, The Chief Engineer,
Southern Command, Pune.

2. The Chief Engineer, Etyddck,
- Vigakhapatnam Zone, S

Visakhapatnam - .8 _
3. The Assistant Garrison Engineer (Independent)

Vany, Bhimunipatnam - 531 163,
Visakhapatnam Dist.

}

4. One copy to Mr. E.Madanmohan Rad, Advocate, CAT .Hyd.

P

5. One copy to Mr.N.v.Ramana, &ddl.CGSC,CAT.Hyd.

6. Cne spare Copy.
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representation dt.nil, March 1991, the applicant had only

-sought for deferment af his posting to Bolangir because

of his involvement with. the activities of the housing

scciety., The applicant had not urged the points now

*

made in the application i.e, he had completed the hard

station tenure., It isfor the a plicant to make a ra-

presentation to the authorities concerned in regard to

‘the completion of his hard. station tenure and sesk

redresaal in the First-instance. In regard to his
acﬁiuities as Secretary to the Housiné Socisty, it is
for the Administratiue Autﬁurities to consider and pass
appropriate Drﬂers; The applicant has first to make a
Vpraper representation to the authorities concerned for

3

redressal of his grisvances so that the autharities may
P :

consider them and pass appropriate orders. This sppli-
also

cation is t herefore ppa@atura. This view is/supperted
by the decision of the Suﬁname Cﬁurt randéfed in-Gujarat
Electricity Bpard Vs, Atmaram Sungomal.Poshani (AIR 1989
SC 1433). In these circumstances ue find no justifica-
tion to intervene in this case andeccordingly the appli-

A

cation is dismissed. No order as to cosis,.
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Viee-Chairman Member (J)
Dated: 30th May, 1991, : {

Dictated in Open Court,
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HON'BL MR,

THE
THE HON'RLE ME R.BALASUBR:WJ&NEN!M(A)
DATED: 3 & d-1991.

; ORDER / FUDGHENT:

oA No. N (TR lq \

p .
admitted HndlInterim directions
issued.

Allowe

Disposed of with direction.
Dismissed. ‘“—"

Dismissed ag withdrawn. : 1

Dismissed fpr default.
M. A, Ordere /Rejected.

Ng order as to costs.
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